IN THE NATIONAL COMPANY LAW TRiEUNAL, NEW DELHI
PRINCIPAL BENCH

(IB)-15(PB)/2017

IN THE MATTER OF:
Cluch Auto Ltd.

........... Petitioner
SECTION : Under Section 10 of the Insolvency & Bankruptcy Code, 2016

Order delivered on 07.12.2017

Coram:
CHIEF JUSTICE M.M. KUMAR
Hon’ble President

R. VARADHARAJAN
Hon’ble Member (Judicial)

For the Applicant / Petitioner : Mr. Karan B., Adv. for Resolution Professional
For the Respondent :

Order

This is a petition under Section 10 of the IBC. The Resolution
Professional has filed an updated list of creditors containing their
names alongwith revised amount claimed by each one of them and
the revised amount of their claim admitted after verification

alongwith the details in their favour.

The information is taken on record and the office is directed
to place the same on record and put up the same for consideration

at the time of final Resolution Plan.
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